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By Sh. Kuldip Singh, Member (J) 

Applicant has filed this OA as he has a grievance 

against illegal act of the respondents for reducinq thE~ 

consolidated amount of Rs.6000/- to Rs.4250/- being paid to 

the applicant as per earlier order. It i :'.> the ca .. se o··f' thE\· 

applicant himself that he is a retired Section Officer from 

U.G.C. and has been appointed after his ret.iremE~iYt oru 

comttrraq,!; __ ~.:ftS't~ for a period of 6 months w.e.f. 8.7.99 on a 

monthly consolidated amount of Rs. 6000/-. Though the cont.ract. 

has been renewed from time to time but now w.e.f. 16.8.2001, 

the payment of consolidated amount of R·:.:>. 6000/···· has been 

reduced to Rs.4250/-. so applicant prays for quashing of the 

order and is seeking a direction to the respondents to pay ~e 

difference of the amount for the period 8. 7.2001 to 16.8.2001 

~ri t h i n teres t . 
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2. I have heard the learned counsel for the applicant and 

gone thr-ough the record. Admittedlyt applicant. has beere 

appointed on contract basis that too after his superannuation 

as Section officer, so the Civil Services Rules do not ap~y 

to h.im. Applicant does not hold any civil post. If at all 

there is a breach of contract whereby applicant has been paid 

a lesser salary than the applicant has a remedy before civil 

court and not befo1Ae this Tribunal. Be-:.=;.ides I may also 

mention .. that it is open to the respondents to vary the terms 

of contract and there is no violation of any principle of 

natural justice or the service rules framed under Article 309 

of the constitution of India or any other service rul~. 

Hence, there is no cause of action to file OA before this 

Tribunal. OA is, therefore, dtsmissed in limini. 
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